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the ¢mixl volume he is supposed tc
pay as penalty. But, Sir, the Govern-
ment of India hag filed an affidavit
in the High Court ~ of Delhi stating:
“Since the party had confessed to ihe
guilt and tendered an unconditional
apology, a lenient view may be taken
offence.”

Therefore, this self-appointeq cri-
minal has become a high dignitary.
He hag become the chairman of the
ASSOCHAM. Not only that. My
L. M. Thapar has become the seli-
appecinted or Governmenti-appointel—
I would like the Government to tell
me-—economic ambassador of tihe
country, moving around the world,

signing memoranda of understanding -

and holding out promises to tihe
multinational companies ‘Here is a
market jn India for you; you can

invest here; the Government’s policy
is just to help you’. This shows that
he ig not self-appointed but Govern-
ment appointed. He had gone to Ges-
mauny on the 6th of June when the
Prime Minister wag there. Mr, L. M.
Thapar, who is a self-confessed ofien-
der, had been following the foot-
steps of the Prime Minister in
Germany. On the same day, when tne
Prime Minister was holding talks
with the Chancellor of West Ger-
many, he was holding talks with his
counterpart in that country. Therefore,
he is not self-appointed. I suppose,
he was a member of the same delega-
tion which the Prime Mmzster had

been leading.

The point is, the national pride of
the country, the respect for the law

of the country. is being bartered
away becayse the man can be 2
broier, the man can find for India

several thousand Marks or several
thousand Pounds. Therefore, to bring
funds for India for investment, this
self-confessed criminal is being used.
Therefore the guestion that comes
to my mind is, why is there this
disrespect for law? Why the Enforce-
meni{ Department is sitting over the
not
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compelled {0 bring back the funds
that he promised to bring back to
the country which he has stated be-
tore the court that he has secrsted
in foreign accounts? Ig this because
of Doon School comradeship? There-
fore, according to me, Sir, it is be-
cause of hig persona]l friendship with
very important persons in i{hs coun-
try, including the Prime  Minister,
that Mr. Lalit Mohan Thapar is not
heing hauled wup, Mr. Lalit Mohan
Thapar is being deliberately set fiee,
that the Enforcement Branch is deli-
berately sitting over ‘the file and is
deliberately delaying actioq’,

Therefore, Sir, I accuse the Prime
Minister that he is using his friend-
ship with Mr. L. M. Thapar so that
he 15 not being brought' to book. Sir.
this is very serious. If this is the
respect for the law, then  offences
will be much greater in the country.
I hope the country and Prime Minis-
ter will understand the implications
of thig connivance with the offendors.

SHRI V. GOPALSAMY (Tamil
Nadu): I fully associate with what
Mr. Dasgupta has said.

SHRI SUKOMAL SEN (West Ben-

gal): I also associate myself with
this.
Murder of a Congress(I) MLA in

Gujarat
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SHRi RAOOF VALIULI’AH (Gui--
rat): Sir, it ig most shocking that en
of the most prominent, feorless anr
outspoken memberg of the Gujarat
Lezislative Assembly, Shri Popalisl
Sorathia, was assagsinated yesterdy
at the flaz hoisting ceremony in his
own constituency of Gondal in Rajko®
d:stricl. T do not  want {6 go ind

thie delcils of the incident. but whot
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is 'most tragic is that the deceased
MI.A wag attackeq thrice before and
12 had sousht protecfion from the

__-2tcie Goyernment. rie had raised the

b issue in the Gujarat Assembly
,nothing wog éore in the matier. Sir,
I will be very brief. I Gemand a
‘horough probs into the incident by
2 CPI and 1 also want a statement
-rom the Home Minister on this zory

;lacident after ascertaining the facts

fiomm the State Government{ of
Gujarat. (Tuterruptions)
SIRI CHIMANBHAI MEHTA

(Gujarat); Sir, I join in the senti-
ments expressed that thig is a very
- -nghastly incident, Political violence is
‘increasing, which is a very disturbng
phenomenon. No one should try {o
__politically  exploit such incidents.
- Casteism, gieed for power and mouey
_are at the root of such incidents, and
“ruling parlies everywhere ars giving
shelier to this king of murderers and
they are creating problems for their
owa organizations. Thercefors, one
should go into the depth of the pro-
blem and condemn thig kind of poli-
tical, violence because now politics
. is degenerating very fast into such a
_~sorry state of affairs. All the political
¥ parties must take serious not of this.
(Interruptions)

-. Repoited Efforts io import Photcvol-
taic Products and Allied Techuelovy

SHRI CHITTA BASU (West Ben-
gal): Sir, I rise with yocur permission
1o draw the attention of the Govern-
meat to certain I nstances of impo:t

_of foieign technology into cur coun-

try at the expense of the indigenous
. technology now  available in the
"country itseif.

As the first example, 1 want 1o

b mention that the Department of Non-
Conventlional Sources of Enecgy, it is
widely reporfad in the piess, has
been making effortg to import photo-
voltale (PV) products and its ‘ech-
nology. This move of the Department
not only runs counter to the Prime
Minister's  declared ob ective  ihat
indigenous proven technology is to

but -
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he encouraged but it also runs coun-
ter to the very goal of the epart-
rment _or prolecting the inte :sts of
dome:tic products. It is furiner re-
poried that atlempls are being mada2
{0 shift the import of solar celis,
moduies and systemg from restricted
1.>ts to ilems of import under the
Open General Licence. Further more,
moves are on -or getting the pro,ect
for manufacture of solar photovoitaic
modules and sysiem based on cystal-
line silicon technology, by Tzia
Fxport Ltd.,, in *2chnical and financial
collaboration with the TUnited King-
dom based B. P. Solar Sy:stem, a
subsidiary of ith= giant oil multina-
tional, British Petroleurn. It is to be
noted that this techrology hus been
developed by the stale-owned EHEL
and CFL al’er almost a decade of
research in the field. The collahora-
tion project is reporteq to have been
approved of ky the Project Approval
Board.

Ordars for the purchase of pholo-
voltaic products fo be used for street

lights in the hill areas have beea
placed on some privale partiss
although Uptron, the U.P. Govern-

ment undertakirg, and the CEL ase
capable of supplying the items at
competitive prices. All these instances
go 1o prove thai proven indigenous
lechnologies are being sidelined io
promote the interests of private husi-
ness houses and multinationals,

I demand that a thorough enquiry
intovall these instrnces should be
made and a statement by the Minis-
ter im- charge of the Department
should be made in the House and an
assurance shoulg be given that ndi-
genoug technologies will be encour-
aged and -will not be sidelined,

" D:mond to Check Produ-tion and Sale of

Tlicit Liquor .
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